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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

AT HYDERABAD

0.A.N0.597/89 Date of Order:12.10.93

P.Thirupathaiah :
.. Applicant

Vs,

1,The ‘Secretary, Department
of Statistics, Ministry of Planning
Government of India, NEW DELHI,

2 Director N.5.5.0., (Field Operation
Division) West, Block No.8,
Wing No.6, R.K.Puram, NEW DELHI - 110 066.

3,The Regional Asst. Director, N.5.5.0.
(Field Operation Divieion) 293/7

Mahaveer Marg, HYDERABAD - 500 001, Respondents

Copunsel for the Applicant = : Mr,J.V.Lakshmama Rao,
Counsel Por the Respondents @ Mr.N.V.Ramana.
- CaRAnN:

THE HON'BLE MR.A.H.GORTHI : MEMBER (ADMN.)

. THE HON'BIE MR.T.CHANDRASEXHARA REDDY : MEMBER (Jupk.)
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(brder of the Division Bench delivered by Hon'ble

Shri A.B.Gorthi, Member (Admn.),

: , : 'a
The applicant joined the National Sample Sarvéy .

Brganisation as an Inuastégator on 1,11.1972, Vide office
|

order dated 7.9.78, he was promoted to the post of Assistant

P

‘ bde
Superintendent on g adhoc-basis. ThereJafter another order
dated 5.11.81,.his promotion to the post of Assistant Super-

intendent was gdeclared to be on regular basis. Ths claim
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of the applicaﬁt is that his seniority
‘&,{etfﬂn§§£$3m=$h9—eenﬁssxty in the grade of Assistant Superin
tendent should reckon from 30.9.78, on which date he assumed

the appointment of Assistant Superintendent., His name there-~
fore should have appeared above that of Sri U.N.Sinha uhose

name is shown at Sr.No.838 in the impugned seniority list

dated 9.12.88.

2. The respondents in their counter affidavit havs
stated that the applicanes prommtiﬁn to the post of Assistant
Superintendent as ordered vide office order dated 7.9.78 “
was purely temporary and was mads on an adhoc-basis. Hence, -
| . LAY 1577 °N
same cannot count for the purpose’of his seniority)a&=#he €.
applisent would ‘recken only from the date on which ha was
regularly absorbed as an Agsistant Superintendent, i.e.,

5.,11.81,
'3

! 3, We heard leasrned counsel for both the partiss.
fir.J.V.Laxmana Rao, learned counsel for the applicant has
urged thagi;:~1978'the applican? was initiaify promoted to
the post of Assistant SUparintendent,  there vere larqe

number of vacancies and it was against such of the vacancies

that the applicant was promoted. The applicénté promotion
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cannot therefore be treated as adhoc, so contended applicants

counsel,

4. 4o Fhe main question that is before us for determi-
nation is whaether the promotion of the applicant as Assistant
Superintendent in 1978 was on adhoc basis gfjon regular. basis,
With a view to ascertain the correct factual situation uwe

, y3 .
have called for the J4#relevant DPC proceedings and perused

1 ’vvu-‘..xw-—(:':) A
the same.bProm the meféta‘uf the meeting of the DPC held on

28,7.78 and 31,7,78, the following facts emerge:-

(a) The totél number of posts for the grade of Assistant
Superintendent tut?illed up was 265,

(b) 80% of the posts were to be Pilled up by promotion.

(c)'The percentage sarmarked for Investigators 33?65%

. of the promotess.

(d) Out of total 212 posts to be filled up by promotion,
173 posts were to be filled up by promoting from the
category of Invastigators.

" (8) Out of the total of 173 posts to be filled up by
promoting Investigators, 134 were from unreserved
category, where.as 26 posts were reserved for 5C

and 13 for ST-
i, B

We have also beendsseR Zthe consolidated list of Investi-

gators,in order of SEninrity)selected for promotion to the
post a?‘Assistant Superintendent based on the recommendafions
of the DPC, In the said consolidated list, the name of the
applicant appears at Srl.No,161 of-the selected candidates.

It would thus be appearent.that the applicant was undoubtedly

a candidate: selected by the DPFC., But, his position in the

consolidated list of Investigators in order of seniority

was not high enough. for the inclusian of EE; name 1in t;eﬁot
ragularly selected candidates., Keeping in view the fact thag
there were only 134 posts to bs filled up by the candidateas

of the cnmmunity, there would noF be no scope for #Wwe-regular-
ly promoting ths applicant whose name appears at 5r.No.161

of the list. From this we are aatisfied that the initial

promotion of the applicant, as ordered by the respondents

ool
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1. The Secretary, Department of Statistics,
Ministry of Planning Govt.of India,New Delhi,

2, The Director N.S.S.0., (Field Operation pivision)
West, Block No.8, Wing No.6, R.K.Furam,New Delhi-66,

3. The Regional Asst.Director, N.5.S5.0.(Field Operation Division)
293/7, Mahaveer Marg, Hyderabad-l.

4, One copy to Mr.J.v.Lakshmana Rao, Advocate, plot 391
Balaji Towers, New Bakaram, Hyderabad.

5. Ore copy to Mr.N,V.Ramana, Addl,CGSC.CAT.Hyd.
6, One copy to Library, CAT.Hyd.
7. One spare copYe. '
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vide their office order dated 7.9.78 was on an adhoc-basis.
£

: T S ram . . i
This fact uas sa4d categorically in the promotion order

itgelf, para‘'2 of the promotion reads as f@inder:-

- & »

"The above appoint&ents-are purely.
temporary- and adhoc in nature and
will nat conPer on them any rights
or privilages for continued reten-
tion innthe post. The!aphac service
rendsred in tha grade of Assidstant
.Superintendent will not count for
the purpose of seniority."

S, Subgequently, on the availablity of vacancies

against reguiar posts, the applicant was regularly absorbad
as an Assistant Superintendent from 5.11.81. The applicant% )
seniority ésﬁtgérefare been correctly Pixed with effect from
5.11.81 in the post of Hssistanf Superintendsnt, The conten-
tion of the applicant E; that his name sghould figurs above

that of the U.N.Sipha in the‘impugnad{ae?iority list is

s

untenable because of the facf that U.N.Sinha was regularly
appuintéd to tha~poét of Assistant Sung%ntendent on 16,10.78
where.as the date of the applicants regular promotion to the

post of Agsistant Superintendent was 5.11.81.

6. In the aforesaid sircumstahcas,'ua find that the
réspondents have committed no irregularity or es illeéality
in reflecting the name ‘of the applicant at Sr,.No.1164 in the
impugned seniority list of Assistant'Suparintandent. The

application isitherefore dismissed without any order as to

_caosts,
- . j - 1 9 ‘\ ' ‘
{(T.CHANDRASEKHARA REDRY) , (A.B.GORTH\ )~ .
_ Member (Judi.) . Member (Admn.) X
' ) ;‘

. Oate:i12th October, 1993,
j Dictated in Open Court
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